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whethe-r prior sanction of the com-
petent authority was necessary for 
doing so; 

(c) if not, the rules or instructions 
issued bl!: the Railway Board under 
which they were forbidden to do so; 
a~ 

(d) whether the prohibitory rule or 
instructions issued by the Railway 
Board were in force in 1957? 

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Information is being 
~ ec ed and will be laid on the table 
of the Sabha. 

(b) and. (c). Under Rule 4(4) and 
proviso (iii) thereunder of the Rail-
way Services (Conduct) Rules, 1956, 
and the earlier corresponding rule 
23(4) of the old Conduct Rules as 
clarified under administrative instruc-
tions issuEid under Railway Board's 
letter No. E53GSI-l dated 9-4-53 a 
Railway servant could take part' in 
an election to a local body only with 
the prior approval of the competent 
authority. 

(d) No; the discretionary power of 
the competent authority to permit a 
Railway servant to offer himself as a 
candidate tor election to a local 
authority under proviso (iii) to Rule 
4(4) of the Conduct Rules was with-
d.rawn on 16-6-1960. 

Trade Unions 

-IZZS J Shri Yashpal Singh: 
.1. Shri Buta Sineh: 

Will the Minister of RaIlways be 
pleased to state: 

(a) the number of Trade Unions 
recognized by his Ministry in each 
Railway Zone in India; 

(b) their names and strength as on 
1st April, l!H13; 

(c) the names of the Trade Unions 
fonned on the Railways which are not 
Fet recognized by the Ministry; and 

(d) the broad principle6 on the 
basis of which recognition is cranted 
by the Ministry? 

The Deputy Minister ill the Mbrls-
try of Railways (Shri ShahnaWIIS 
Khan): (a) and (b). The recGgnition 
of Unions in Zonal Railways is given 
by .the General Managers concerned. 
A statement showing the number of 
Trade Unions recognised, their names 
and their strength as on 1st April, 
1963 has been placed on the Table of 
the House. 

(c) Government have no definite 
infonnation. A statement showing 
names of some ot the Unions that 
have come to notice has a~  been 
placed on the Table of the House. 
[Placed in Library, See No. LT-2791j 
64]. 

(d) Broadly, the following are some 
of the more important conditions sub-
ject to which the General Managers 
of Zonal Railways may grant recogni" 
tion to a Union: 

(i) it must consist of a distinct 
class of railway employees 
and must not be formed on 
the basis of any caste, tribe 
or religious denomination or 
of any group within or sec-
tion of such caste, tribe or 
religious denomination; 

(ii) all railway employees of the 
same class must be eligible 
for membership; 

(iii) it must be registered under 
the Indian Trade Unions Act; 

(iv) its membership should not be 
less than 15 per cent of the 
total number of non-ga2!E!tted 
staff employed on the Railway 
concerned; 

(v) it should not be sectional. 
Unions composed either of 
one category or a limited cate-
gory ot workers should not 
be recognised; and 

(vi) it should not be, in the 
opinion of the Railway 
Admiriistra tion, likely to 




